FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF YAPAPP INDIA PRIVATE LIMITED

1. | NAME OF CORPORATE PERSON YAPAPP INDIA PRIVATE LIMITED
2. | DATE OF INCORPORATION OF CORPORATE PERSON 31 May 2016
3. | AUTHORITY UNDER WHICH CORPORATE REGISTRAR OF COMPANIES,
PERSON IS INCORPORATED / REGISTERED CHANDIGARH
4. | CORPORATE IDENTITY NUMBER / LIMITED LIABILITY U72900PB2016FTC051039
IDENTITY NUMBER OF CORPORATE PERSON
5. | ADDRESS OF THE REGISTERED OFFICE AND PRINCIPAL  [2244, Block - C Sector - 66 B, AERO CITY
OFFICE (IF ANY) OF CORPORATE PERSON SAS Nagar Mohali Punjab 160062
6. | LIQUIDATION COMMENCEMENT DATE OF CORPORATE |28 February 2022
PERSON
7. | NAME, ADDRESS, EMAIL ADDRESS, TELEPHONE Surendra Raj Gang
NUMBER AND THE REGISTRATION NUMBER OF THE IBBI/IPA-001/IP-P01066/2017-18/11773
LIQUIDATOR [Address: GT Restructuring Services LLP,
L 41 Connaught Circus New Delhi-110001
[E-Mail — Surendra.raj@in.gt.com
E-Mail - Lg.vapapp@in.gt.com
8. | LAST DATE FOR SUBMISSION OF CLAIMS 31 March 2022

Notice is hereby given that the YAPAPP INDIA PRIVATE LIMITED has commenced voluntary liquidation on 28
February 2022.

The stakeholders of YAPAPP INDIA PRIVATE LIMITED are hereby called upon to submit a proof of their claims, on or
before 31 March 2022 to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders may submit the
proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

R W e,

Surendra Raj Gang

IBBI/IPA-001/1P-P01066/2017-18/11773

Liquidator for YAPAPPP INDIA PRIVATE LIMITED

Registered address and email ID of the Liquidator with the IBBI:

Address: GT Restructuring Services LLP L 41

Connaught Circus,

New Delhi-11001

E Mail: Surendra.raj@in.gt.com

Place: New Delhi
Date: 03 March 2022
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CAP!TAL TRUST LIMITED &
L659230L 1505PLC195289) # CapitalTrust
205 Conm ok, S I & hond o Del-113051
mall- cx@sapltalirustin, Website: wncapialtrustin
Notice of Extra Ordinary General Neeting and Remote E-Voting informatian

NOTICE e r the 0 (EOGM) afthe
Trust Limited wil be held through Vides Conferanding {4C  Audo Visual means ("DAVN')
on sty T2t 4202000 ar et o Sonl e, el b
of EQGH The Nokcs of me Mesiing and

at registered i TADpaslery. Toe gas o
campletion of email of the notices to the shareholders is 17th Fsbruily 2022,
In sase you hava not registered your email 1D with the Company! Depository, please folow below
insircions o fegiste your emal 10 or obainng notice of £xra Ordinary Generd Meeting and
login detais for e-vasng
Physical Holding - Send a request o Reqisiar and Transfer Agnts ofthe Company, MAS Services
Limiad at fo@massen.com growiing Foll rumber, Nams of the sharehaloar, Scanned copy o
snc 3t cres Fontnd Bk, PAN (587l Scamied g of PN G AADIAR

If atested scannd copy of Adhar Card) for registering emai adre

Dumet 48 e oo your Dy oo P e o sl i
a5 par the process advised by OF
Thesa documents ara slsa avallabe on Cargany's wsbsite www.capialiust i for cawnlosd by
the members.

108 f 2013
raad with tha Comaanies [Minagqmsnl o Al aton) Ruls, 2014 a8 amandas and
Regulation &4 of SEBI {Lising Obigafions and Disclosure Requirements) Requiations, 2015 that
the Campiary nas offered -vating facaty for ansacting the business by Natanal Secuiles
Aty el (460 ) o o i O e
castthei vates slectionicaly. The remote &vollng pariod commences an Wiednesday, 04 March,
2022 ([4:00 am) and ends o Fridzy, 11th March, 2022 (05:00 pm). Na e-oting shall be allowad
beyond the said dale ai afthe Company
i phylcal ko o n otz e, 2 o h G0l ate of Ot Walch, 2023,y Gt
their wate by remate e-vofing. Any person, wha acquires shares and bacomes member of the
(Company aer dspatch of the natce and holding shares as on I abtain the.
lgin 10 and password by sending a reguest a cs@canitairustin or RTA MAS Senvices Limitad
at infa@masser com. However, if the members are alieady registered with NSDL for remole
-voting then they can usa thei existing user 1D and password for casting their vats, The remete
vo0na mosle stall be disaiad by NSDL for uping Ierefier Once he vl o 3 resolon

e

“Wash Your Hand, Wear Mask & Maintain Social Distance”

UNa X BankK 0
E108-109, Ground Floor,
La]pat Nagal, Part 1, New Delhi 110024

| 0 NBLE PR
Notice is hereby given to the publicin genera\ andin pamou\ar tothe Borwwer(s) and Guaranlor(s) that the below described movabg
items  property which have been n possession of Dhanlaxmi Bank Lid, Regional Office fst Foor 10185AArya Samaj Road Karol Bag

New Delhi 110005, will be sold on “As is where is”, “As is what is” basis in all respects on 06.04.2022 for recovery of

Rs.29,02,16,178.33 (Rupees Twenty Nine C
a5 on 28.02.2022 rom Wis Naida Medicare Cenire Lt and . Naveen Chaudhr, Mrs it Craudi & Ws NWC Bipham P
27,00,000- (Ruj

OverseasLLtd)

money depositwillbe Rs. 2,10000(Rupées Two Lakh Seventy Thousand only)
Description of the movable tems / property:

=, OFFICE OF THE CHIEF ENGINEER (SDW)-NW @@/y PL%E.:“L?“?F%T"&E
L2 KESHOPUR STP, KESHOPUR, DELHI 110018 L L i L
A - g otice s hereby given to the public th
Tt Mob. 9650291199 E-mail: eesdwxii@gmail.com e er i) o et 0 datad
2T (2021-22) Re-invited 10, addl. book Ne. 1, Mol, 2,
G2 INANOI Y e-invite : pages 1-2 for the land measuring 4 Kanal
Nameof Work r > EienderiD Lost [ i
Money of tender through e- Village Badha, Tehsil Manesar, District
(EMD) procurement solution Gurgaon, registered before Sub-
ip-gradatic it = = - 034 Registrar, Manesar, Distt. Gurgaon,
(Operation & Maintenance of 4 Lakhs 03:00 PM Haryana, have been lost. Any personis)
MGD Sewage Treatment Plant at who finds the above mentioned sale
Rithala Phase-Il, Delhi for 10 year deed is requestad to return the same to
NIT along with all ferms and condition is available on websi in Al - ST NG
person(s) shall misuse this document,
ISSUED BY PR.O. (WATER) /- (Ashok SHARMA) and if any person(s) found misusing the
1191 (2021-22) STOP CORONA EE (SDW) XII same shall be liable for suchacts.

sd/-
Director,

M/s Blue Chip Properties Pyt Ltd.,
Plot No. 77, Sector 44, Gurugram (HR}
PIN:122003, Tel.: +31-124-4335100

PUBLIC NOTICE
LOST AND FOUND

Matice is hereby given to the public that
the Original Sale Deed Mo. 161 dated
29.04.2010, add, book No. 1, Vol. 2,
pages 1-2 for the land measuring 24
Kanal 17 Marla falling in the revenue
estate of Village Badha, Tehsil Manesar,
District Gurgaon and Sale Deed No.
1471 dated 18.02.2010, addl. book Ho,

qp TATA CAPITAL FINANCIAL SERVICES LIMITED

Branch Address: 7th Floor, Videocon Tower,

Jhandewalan Extention, Block - E, Delhi - 110055
INVITING BIDS FOR SALE OF INVENTORY
Mis TATA CAPITAL FINANCIAL SERVICES LTD. invies bids from
interested parties for fgoods and i i
“As is where is basis” & "As iswhm isand whateverlhere is & withoutrecourse
basis™ for the The sa
54, Area JainpurVillage, TehslIAkberpur KanpurDehat UttarPradesh
The successful buyerfidder shall bear all the costs and charges refated to
removal of the said goodsand inventories as well as pick-up the same from the
aforesaid property within 7 working days from the date of confirmation by
TCFSL.

TATA

LAST DATE & TIME FOR SUBMISSION OF BIDS: 14.03.2022 upto 15:00 hrs.
For Bid Farms, list of inventoryigoods and other queries, the interested parties

should contacl to MR. Yogesh Srivastava, e-mail:
Yogesh. Siivastava@tatacapital.com & Mobile: +91-6389112619.

Date; 03.03.2022 Sd'-Authorised Officer,
PLAGE: Kanpur, Uttar Pradash Tata Capital Financial Services Limited

E108-109, Ground Flool

Lajpat Nagar, Part 1,

New Delhi 110024

Notice is hereby given o the public in general and in pariuar o the Borower (s) e
Guarantor (s) that the below described movable items / property which have been i
possession of Dhanlaxmi Bank Ltd, Regional Offce 1t Floor 10185A Arya Samaj Roa
Karol Bagh New Delni 110005, will be sold on “As s whereIs”, “As is whatis” basis in |
respects on 06.04.2022 for recovery of Rs.29,02,16,178.33 (Rupees Twenty Nine Cror
two lakh sixteen thousand one hundred seventy eight rupees and thirty three paisa onlyj

Lake, Opposite to Boat Club,
New Delhi 110009 Model Town — 2 Near Lake, Opposite|

toBoat Club, New Delhi 110009

YoU are aware, e AUTorsed OTiceT of e Bank Tave Taken SYMBOLIC
POSSESSION of the immovable assets described in the Schedule Annexed
hereto in terms of Section 13(4) of the subject Act on 11/02/2022 in connection
with the outstanding dues payable by you to CR Park Branch of the bank. The
‘amount due from you to the Bank is Rs. 11,07,59,675.72 (Rupees Eleven crores
Seven Lakh Fifty Nine Thousand Six Hundred And Seventy Five And P:
Seventy Two Only) as on 11/02/2022 in the account of Ms. Sukhvir Jain Son
interestand costs.
AND WHEREAS, the Borrower / Co-Obligant / Guarantor has failed to pay the
amount due to the bank even after taking SYMBOLIC POSSESSION of the
'schedule property, notice is hereby given that the immovable properties will be
Sold by inviting Tenders/ by Public Auction/ by Private Treaty on expiry of 30 days
from the date of receipt of this notice. The date and time of auction shall be
informed through a separate sale notice as mentioned in the SARFAES| Act, and

property be sold
Hence, in terms of the provisions of the subject Act and the Rules made there
under, thi

bank before the publication of sale notice mentioned Supra. In the alternative, if
you are having a better offer for the Scheduled property, you may also bring in

This is without prejudice to the right of the Authorised Officer to fix the date of sale
without any further notice and! or any other rights available to the bank under the
subjectActorany otherlawin force.

i oun
ma part and parcel of Commercial Buding admeasuring

381 Square feet One Hall, Toilet with

First Floor upto Ceiling level without oof rights bearing part of property no. 83,
situated at main Chawri Bazaar, Ward IX, Delhi 110 006, (Taluk Kashmere Gate),
owned by Pankaj Jain (now deceased and represented by legal heirs-
Addressees No 2 to 4) more particularly described under Gift Deed No. 10350
dated 18/12/2014 registered on 20/12/2014 at SRO-IIl, Delhi bounded on North
by Main Chawri Bazaar and Foot Path, South by Other Property, East by Other
Property and West by Other Property.

ITEM #1 1 All that part and parcel of Freehold Back portion of Freehold Property
bearing no F-12/10 B with residential building on land admeasuring 200 Square
Yards situated in layout plan of Residential Colony known as Model Town, Delhi
110 009 out of total land admeasuring 635 Sq. yards in the revenue estate of
Malakpur Chhaoni, in Taluk Pithampura Delhi owned by Pankaj Jain ( now
deceased and represented by legal heirs- Addressees No 2 to 4) more
particularly described under Sale Deed No. 2232 dated 24/02/2010 at SRO
—VIA, Delhi bounded on North by Property no F-13/10-A, South by Road, East by
Plotno. F-12/10-Aand West by Road

Date: UT.03.2022; Place: New Delhi Tuthorized Signatory, Dhanlaximi Bank Lt

RI(O AUTO INDUSTRIES LIMITED
Rogd. & Corp. omn 38 KM Stone, Dehi-Jaipur Highway, Gurugam-122001. Haryana
caricoauto.in, Website: www.ricoauto in
Tol: mmaz-mno Fax: 0124 2824200, CIN: L34300HR1883PLCO23187

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL, CHANDIGARH BENCH, CHANDIGARH
‘ORM NO. CAA. 2
[Pursuant e Section 230 (3] & Rule 6 and 7]
Company Application No. CA[CAA]-43ICHDIHRY/2021

In the matter of Sections 230 o 232 and other appiicable provisions of the Companies Act, 2013 read with Companies
(Compromises, Arcangements and Amaigamalicns) Rules, 2018
d

An
Inthe matier of Scheme of Amaigamation
Amangst
RASA Autocom Limited
(Transferor Company-1iApplicant Company-l)
And

Rico Aluminium and Ferrous Auto Compenents Limited
(Transferor Company-2/Applicant Gompany-1l
And

Rico Investments Limited
(Transferor Company; &Auplmnl Company-Il)

Rico Auta Industnes Limited
(Transferae Company/Applicant Company-IV)
And

Ther respective shareholders and crediors
[For the sae of brevity. Appicant Gompany, Applicant Company-I, Applicent Cormpany-Ii anu Applicant Company-IV are
ereinaier colleclively refermed fo as “Applicant Companies’

Notice and Advertisement of Notice of the meeting of Equity Shareholders, Secured Creditors and
Unsecured Creditors of Rico Auto Indusiries Limited (“Company”)
Natice is heraby given that by an order dated January 06, 2022 (*Order”), the Hon'ble National Company Law Tribunal, Banch al
Chandigarh (“Tribunal”) has directed | secured creditors and equity sharenciders|
of the Company for the purpose of considering, and if thought fil, approving, with or without modification(s), the proposed scheme of
i« 0to)

Date : 24/02/2022

CHIEF
Piace : Delhi (Authorised Officer)

232 ofthe Companies Act, 2013 (*Act} read with the rules made thereunder.

e st by the member, e memibe shall ot be alkn The facity for 1, Vol 2, pages 12 far the fand | | ad other charges due to the Dhanlaxmi Bank Lid as on 28.02.2022 from Mis Noid
:r:ennu‘;:erwgn -uting snu be nm availabla a\lm EQGM anu |n| members who have cast [ SN, Machinery S.No. ! Machinery measuring 50 Kanal § Mariafallinginthe | | Medicare Centre Ltd and Mr. Naveen Chaudhri, Mrs.Amita Chaudhri & Mis NM
b T Aotk 18 TADTRTC revenue estate of Village Badha, Tehsil NMC Overseas Ltd). The
Eataa 55‘;£’;2;5{;‘;ﬂ‘,f”“k At P'*"”"’c“m’" Ghcisky plomherdte l S e Soa— Manssar, District Gurgaon, bath | | Rs.12,00,0000 (Rupees Twelve Lakhs o) and the eamest money deposit will b
125 baen appinted 35 SEIUNZS! fof 1 6-votg pocess, Ths delaed procsdurs o remols oy registered wefore sub-Registrar, | | Rs.1,20,000- (Rupees OneLakh wenty thousandonly).
u-v.mmg s contained 1 e e sl i the Nolice of e EQGH. Any auarygrayance st | [3 'StripPacking Machine { Auto Coater Fusieonl Anv—“";ﬁmtsi thﬁn&s e | | pescripton ofthe movable tems /property:
For Capital Trust Limited | | - Sugarfank T chifler of the above mentioned sale deeds is | ['SING: Ttems | Remarks
s Blemder HVAC SYSTenT requested to return the same to us at
Place : Delhi Tanya Sathi the below mentoned address, Ho | [ 1 Kirloskar DG Set (3Z0RVA]
Date : 18.02.2022 Company Secretary | |© p 3 Elecmcal Panels person(s) shall misuse this document, | [Z WaranOmnTCar DLYCESE7Y
o o o te to Metro Pill 98, Pusa Road, : ; i el :::‘c'a"wm acts 5 Waindra Car DL 7CMO48T
etro Station, Opposite to Metro Pillar no 98, Pusa Road, [llgd FIG0PC ] Racks :
af"“ Karol Bagh, New Delhi - 110 005 Ph.: 45128661 Fordefailed ong Thesale, pl Tothe fink provided i
é A:Bmk E-mail.: ro1008@sib.co.in CIN : L65191KL1929PLC001017 K Lt ° Capie g/ | | DhanlaxmiBank's website .e. www.dhanbank.com
10 g 10 F 7 Tanks [ Drrector. | Date UT.03.202; Tuthorized Signatory
:econstmcﬂon of Financial Assets and Enforcement of Securty Imerest i FIABeaDyer 3 ity Vo Jar osu:f:i,mm e | | Place: New Del Dhanlaxmi Bank Ltd|
i T SteamPan g QuaTity Control Equipment PIN:122003, Tol: 481.124-4335100
:’"VI:‘/:L:':.:::;II' Jain Son and Co| i12'71508 P ] Jain N T3 30 Tables puBLlc NoT cE
- , Model Town - 2, Near| P (IB) No. 277/Chd/Pt/2018 pursuant to Hon'ble NCLT
Re ted by its Director, D¢
Represented by its Ditector, Dot 1. Lake, Opposite to Boat Club,| [T AU TTave I Charr PUBLIC NOTICE Chandigarh Bench vide order Dated 07.01.2022
0 ! ' New Delhi 110009 T ROFTant 3 Dessicator LOST AND FOUND Punjab National Bank Vs Kudos Chemie Limited
T 1A No. 270/2021
A — — T 1!3 50|Ier 32 UVCabinet r:m; i h,‘m;,vlgéméo;nc:g\;ra‘; Next Date: 26.04.2022
Steam Generator e Griginal Sale Ceed No. e
F-12/10B, Model Town - 2, Near (ago":m':l;s;ere @?J;:V.Eﬁszué" i Ompressor — ‘cam seneralor . 27082010, adu. book No. 1, vel. 2, | |Publicationis being issued 1o respondents as per the directions of Hon'ble

pages 12 for the land measuring 12
Kanal 0 Marla falling in the revanue
estate of Village Badha, Tehsil Manesar,
District Gurgaon and Sale Daed No
1158 dated 07.10.2010, addl, book No
1, Vol. 2, pages 1-2 for the land
measuring 22 Kanal b Marla falling in the
revenue estate of Village Badha, Tehsil
Manesar, District Gurgaon, both
registered before Sub-Registrar,
Manesar, Disit. Gurgaon, Haryana, have:
been lost. Any personis) who finds any
of the abave mentioned sale deeds is
requested to return the same to us at
the below mentioned address. No.
person(s) shall misuse this document,
andiif any persans) found misusing the
same shall be liable for such acts.

Director,

M/s Green Gem Estates P Ltd,

Plot No. 77, Secter 44, Gurugram (HR)
PIN:122003, Tel - 491.124-4335100

INC - 26
[Pursuant to Rule 30 of The Comganies
{ncarporstion) Rules, 2014)
BEFORE THE CENTRAL GOVERRMENT
THE REGIONAL DIRECTOR NORTHERN

REGION, MINISTRY OF CORPORATE

KFFAIRS, NEW DELHI

In the matter of The Companies Act, 2013,
Sechon‘itlo'"- Companes Act 2013
and clause (2) of sub-rule (5) M Rule 30 of
The Compianies (Incorporation) Rules, 2014

i

In the matter of DNS Assaciates Private
Limited (N Company’) having s reqitared
offce at $5-1. Pio 10, 9 0. 020d Fioor, Aditya
Mega Mall Conlral Bmﬁﬂwl District, Shahdara,
D 110032

NOTICE

st is herey 9141 t the General Public tat
the Campany proposes 10 make applcatan ta
the Cenlral Government ender Section 13 of The
Companies Act, 2013 seeking conemation of

emorandum of Assozaion of
the Gornpany in s of Special Resoluson passed
at the Exra Ordinary Generai Masting bald an

NCLT, Chandigarh Bench in lANo. 277 of 2018:

Respondents

Rahul Sales Limited (Respondent No. 7), SCO-151-152, lind Floor,
Seclor8C, Chandigarh.

in above titled case the respondent could not be served through speed
post. Hence, Resoluion Professional is adopling substituled mode of
service for the above respondents through publication in aceordance with
Hon'ble NCLT order dated 07.01.2022 in 1A No 270/2021 in the matter of
CIRP of Kudos Chemie Limited.

The above respondents are directed to attend the sitting mambers of the
Tribunal on the dats fixed, personally of through any authorised agent of
pisader

T forany
For detals, refer to fink given baiow.-

hiips:/inciL gov.in/gen_pd! php?flepath=/Efile_Documentinclidocicased

0c/0404115002312021/04/Order-Challenge/04_order-Chaliange_ 004_
16424108385273552461533ba 1e7aa.pdf

ajender Kumar Jain

(Regn No IBBUIPA-001/1P-PO0S43/2017-2018/10968)

Resoiution Professional in the matter of

Kudas Chemie Limited

registered with BB}

Housa No. 3608/1, First Floor. Socux 46-C, Chandigarh-160047

Address for correspondence:- SCO- 818, First Floor,

above Yes Bank, NAC, Manimajra, Chandigarh- 1860101

Email: For Correspandence-

kudoschemie. ip@gmail.com

Mobile +91-99155.98862

Date: 02.03.2022
Place: Chandigarh

FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptey Board of India
{Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF YAPAPP INDIA
PRIVATE LIMITED

[ NAM;arcnwmmgpgnsmN VAPAPP INDIAPRIVATE LIMITED

2 OF INCORPORATION OF,
CoRPoRATEPERSON

3| AUTHORITYLNDER: WHCH CORPORATE
| ORPORATED/REGISTERED
[ CORPORATE TDENTITY NUMBER
LIMITED LIABILITY IDENTITY NUMBER OF
CORPORATE PERSON

31May2016

REGISTRAR OF COMPANIES

UT2800PB2016FTCO51039

sforesaid Or Vanday fe 2022 enatis | [5 | ADDRESS OF THE REGISTERED OFFICE,
FORM G lation i of SEB (Listing i 015, further o Cahgany o change s Aegsredoficafam | | | AND PRINGIPAL OFFICE. (IFANY) G| "22+% Block-C Sector-66BAERO
UL R LR G L R LML M | meetings of unsecured creditors, secured creditors and equity sharenoiders of ma ‘Gomgany il be held lhmugh video| | ™NCT of Delhi” o "Slate f Uttar Pradesh”. CORPORATE PERSON CITYSAS Negar biohali Punjah 160062
(Under Regulation 38A (1) of the mvm,- m ‘Banknupicy (insolvency Resolution | | conferencing/othar audio visual means (*VCIOAVIN) withfaclly of remole a-voling as p o, | [ e beflected | [T, o DATION COMMENGEMENT DATE OF, REA A
Process or Corporate Persons) Regulations, 20 whichtime the ofthe C toattend; ofthe Cornp heNGA.| | |CORPORATEPERSON ”
RELEVANT PARTICULARS SiNo. Fimcuhrsnrfllealing Time (ST) Day & Date of Meeting 2 o matoocan| |7 [NAME, ACDRESS. EWAL ADDRESS|SirshiaRalara
1. [Name of the corporate deblor §.R. INDUSTRIES LIMITED 1 Unsecured Creditors 0230pm Saturday, 2ndApril, 2022 by rogistace nolt of s jectons sigq iad REGISTRATION NUMBER OF THE ”T’E: g,‘::;:“:ﬁ:g‘: 'f:':f:
ucturing Seri
2| Date of incosporation of corporate debicr | 19 July 1989 2 Secured Credilors 1000am ‘Sunday, 3rdApril 2022 2 grouncc of opposied 1 The Regiora) HGUIAToR: L 41 Connaught ircus New Delhi- 10001
3. Auort under which corporate debtor|Rogittar of Comparies, DU undor 5 Equily Shareholders 1230pm Sunday, rdApr, 2022 s, Now D 1t Sdress b2 Vi, nd E-Mall-Surondea raj@in gt com
i incorporated / regisierad o Cormpanies Act. 1056 In compance with the aforesaid Crder of the Hor ble Trisunal, the Company has provided the faciity of voing by means of remole | | Eoaatas " vew Bl 11200 wimin 14| || E-Mail -Lq yapapp@in gt.com
4, |Corpormis enity number /imied Ibaty| oo eoe ooy conceny elecronic voling ["Remte e-voting") and e-voling during the aforesald meetings. The Company has engaged the facilty of NSOL for | | (Fourteen) days of the date of publicstion of | | &.|LASTDATE FOR SUBMISSIGN OF CLAIMS | 51March 2022
identficaton numer of corporate deblor the purpose of praviing faclly of Reml e-valing and e-volng dumg the meelngs 0 al paricpants, The delaledt nstuctions for| | s netca win @ cogy o the <ams 1 1 | [ Notca s hareby given that the YAPAPP INDIA PRIVATE LIMITED has commence|
5 [ Aoaress of e reguiered ofice and istered Office: E-217, Industral JOAVM, voting prior gh e-vating during ’;,’E"’:;;,",‘Ef:ﬂ';ﬂ,ﬁn‘e‘,“;;&:““ O 2| | yoiuntary Bouidation on 26 February 2022
princpal ofice (1 any) of cororate debior| Area, Prase 8.8, Mohl, Punjab 160071 | | ine meeting, Reod Offce A Biotno.4D, (2nd | | ThE Stzkeholders of YAPAPP INDIA PRIVATE LIMITED are hereby called upon to
Principal Office: Village Singan, Nofices together the same, of the aloresaid been sentto th of the| Figor, Amty entral Business subr}l\tapcrmfrﬂ Ifﬁlruglms‘ anor before 31 March 2022 tothe liquidator at the address|
3 District, Shahds D Ihi 1|ﬂ032 menboned againstitem
Tohah Harol, Dist. Una-78801, HP | - Gompany e o e February 2822 (heg o of dae) and o seouted siedors and unssouted crediors of the Gompany as on | | 241 m‘ﬂ:’:n ol i Applcdid sl subil thit pr o ey Al
6. | Insolvency commencement date of the | 21.12.2021 (Order served to Jstuly, 2021 “mﬁ postor
comporate deblor IRP on 21.12.2021) Thi nEM sEm =
r v ; Place: Delhi Surendra Raj Gang
7. | Date of invitation of expression of interest | 03-03-2022 Particulars. hmons Meetin Maoti, Date: 0203 2022 DIN: asmsm IBBUIPA-DD1/IP-PI1066/2017-18/11773
8. | Engiaty or resolution appicants under | Details can be sought by emailing on ing 9 i Liquidator for YAPAPPP INDIA PRIVATE LIMITED
secton 25(2¢h) of e Code is avalable at | GGUAL COM Cutofdatefor Rem Friday, 25t March, 2022__| Saturday,31stluly, 2021 | Satuday, 31stuly, 2021 Registered address and email ID of the Liquidator with the IB8:
9. | Norms of insfigibity appécable under | As per secton 20A and oer provisions of Remols e-voling stariday, date and ime | Tussday, 28t March, 2022, | Tussday, 29th March, 2022, | Monday, 26th March, 2022 Address: GT Restructuring Services LLP,
section 23A are avaiable at the Insolvsncy & Bankrupicy Code, 2016 al0:00 am.(IST) al0g:00am. (18T} at0a:00a m. (1ST) PECH il Dol L 41 Cannaught Circus, New Dalhi-110001
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